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255. SHRI DHARAM BIR SINHA 
' Will the Minister of FINANCE be pleas-

ed to state: 

( ) the name of Indian Bank which 
have uffel'ed 1 e due to the collap e of 
{he Inter ational Jnve tment Finance Com-
pany (IIFC) of D ha, Qatar; 

( ) the e tent of the 10 e; 

(c) whether inve tment deci. i n in the 
~ lIF a -properly taken; 

(d) wheth r inve tment were insur d; 
and 

(e) action pr pel to b taken to afe-
gu rd -again-t . uch calamities in future? 

TH D PUTY MISTER IN THE 
Ml IS TRY OF FINANC (SHRI JAN-
ARDHAN POOJARY): (a) and (b). It 
i presumed that the reference is to the 
clo ur of the international Finance and 

xchange Corporation, Doha, (IFE ), 
Qatar. ive Indian bank, namely, Indian 
Over ea Bank, Canara Bank, Syndicate 

- -Bnnk, New IJank of India and Indian 
Bank, which had corre~pondent arrange· 

,. ments with IFECO, have suffered 10 se 
con equ nt on the clo, ure of IFECO. he 
claim til d by the e bank, are of the 
oru r of R. 847.80 lakh . 

(c) and ( d). Government ha VI! no in-
fonnation about the investment decisions 
taken by IFEC though judging from the 
result, they were apparently not sound. 

o far as Indian Banh are concerned, 
they have not invested anything in the 
equity of IFEC. Under the arrangement in 
force Indian Banks are allowed to main-
tain non-resident rupee accounts of For-

o!' eign E change Houses Jj e the IFECO 
with drawing facilities. 

~ ) Reserve Bailk of ndia has repor-
ted thQt after examination of the variou') 

a pecT of the exi ting arrangements, fresh 
guideline to regulate the opening 'aDd 
maintenance of rupee accounts of ttdn-
re ident exchange home are under ptep -
ration in the Reserve Bank of India cii1d 
revi ed guidelines will be issued shortly. 

Promotion of International Tt"i d~ rhnea 
( din and China 

256. <1H RI B. JDNAL: Will the 
Mini. ter of COMM RCE be plea d to 
tate: 

(a) whether it is a felet that an Indian 
deleg~tion during it vi it to China had 
di cussion on the promotion of inter-
.national trade between the two countrie; 
and 

(b) if so, the de!ail thereof? 

THE DEPUTY MINI TER I TH 
MINISTRY OF OMMER E ('HRI 
P. A. ANGMA): (a) and (b). Ye, Sir. 
The Indian official dele atio'O led by Secr -
tnry, Mini try of Extern' I Affair. vi ited 

hina from lO-15th December, 1981. 

Detailed discus ion were held on mat-
ters rd ating to the promotio,n f bilatera1 
trade b twecn the two countries. Items of 
export a'nd import intere t to the two 
countries w re identified and mea ures for 
ex-panding bilateral trade between the two 
countrie di cussed. 

, cqui. ition of rench Manufadur d 
1\fi ile by Pak 

257. SHRI VIRDHI HANDER JAIN: 
SHRI RAM VIr S PASWAN: 

Will th.. Mini ter of DEFENCE be 
pleased to tate: 

(a) whether Government ar aware of 
the report that Argentina in its recent 
war with U.K. over the Falkland i land 
u ed some expect missiles from French 
built bomber in its bombing raids on 
British war hip and ank 60me of tho e 
war bips; 

(b) whel'oer Government are at 0 aware 
of report that Paki tan ba also acquited 
imilar French manufactut d missile land 




